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Shri Bibkuti Mishra: I wanted to
ask this because he said that there are
tranaport difficulties. The transport
charges from Bihar to Calcutta is only
Re. 1 but the Minister says that there
is a difference of Rs 12. Why is it
s0? 1 want to know this.

Sbhri Pamani: The quality might be
different.

Mr, Speaker: Order, order. I am
exceedingly sorry that hon. Members
are not treating this as Parlhament
House but as something where every-
cne can speak without being called
I will not call Shri Damani during the
rest of this hour today. He should
not make me to be a little too hard
upon him.

Homoeopathic System of
Medicines

Shri Subodh Hasda:

Will the Minister of Health be
pleased to state:

1182, {Shri s. C. Samanta:

(a) whether there 1s any proposal

to appoint an adviser on the
Homeoeopathic systemm of Medicine;
and

(b) how far the Homoeopathic
system has been taken up 1n earnest
by varisus State Governments”?

The Minister of Health (Shri
Karmarkar): (a) No Sir

.(b) This 15 a matter of opinion

Shri 8. C, Samanta: My question
was: how far the Homoeopathic sys-
tem has been taken up in earnest by
various State Governments and the
Minister’s reply is that this is a mat-
ter of opinion.

8hrl Karmarkar: Yes; thas 1s &
matter of opinion.

Shri 8. C. Samantda: I want to know
what opinion I have expressed when
I usked that gquestion as to how far
they have taken it up in earnest.

Ahri Ksrmazhar: We ave not sitting
here in judgment over the State Gov-
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ernments or to conduct an enquiry
into their mental earnestness. But
they have sent up certain proposals.
As to how far they are;sarnest in the
promotion of homoeopathy, they ure
entitled to have their own opinion and
we are entitled to have our own
opinion.

Mr. Speaker: What 13 wanted 1s this.
The earnestness may be in the mind
but it must show itself in action. I
think the hon. Member wants to
know whether they have recognised
the homoeopathic system, whether
they have opened homoeopathic dis-
pensaries, or encouraged homoeopa-
thic medicines etc. in any manner or
not.

Shri Karmarkar: That 13 a ques-
tion for specific information for which
I should hike to have notice; the finan-
cial assistance given etc,

Bhri 8. C. Samanta: I wuanted to
know whether such institutions have
been encouraged in the States, whe-
ther charitable dispensaries have
been encouraged 1 wanted to know
all these.

Mr. Speaker: Then why should he
put so vague a question whether they
are earnest and all that? He could
as well have asked what kind of as-
sistance is given to the dispensaries
etc. The hon Member puts a vague
question and gets a vague answer.

Shri M. L. Dwivedi: Is it open to
the hon Minister to give a vagus
reply, Sir?

Mr. Speaker: It 15 equally vague

Shri T. N. Singh: In earnest only
means, so far as we could understand
the language, whether they have
taken it seriously, whether any real
or serious effart has been made by
the State Govesnments in this regard
or not That is the question To say
thut it ¥ a matter of opinion—I can-
not underltand how that reply can be
said to be s reply

Mr. Speaker Hon Members are in-
volving themseives and the House in
all this interpretation. The hon.
Member asks whether they hawve
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taken it in earnest and the Minister
says that it is a matter of opinion
What prevented, the hon. Member
from asking Mow many dispensaries
have bien opened etc., a definite ques-
tion of that kind; and why does he
ask his opinion whether they are
earnest? Why should he ask that?

Shri Jaipal Singh: May I humbly
submit, Sir, that this is a starred
question. Here we are eliciting in-
formation. It is not with a view to
elcit any subjective opinion that this
qtrestion was accepted as a starred
question. It is purely factual infor-
mation which the hon Member re-
quires

Shri Ranga: The Minister should
give it if he has it.

Mr. Speaker: We understand it in
one way and the hon. Minister under-
stands it equally in another manner.

Shri Tyagi: He knows English

Mr. Speaker: Notwithstanding the
interest taken by the State Govern-
ments, whether they are in earnest or
not is a matter on which the hon.
Minister has replied that it is a mat-
matter of opinion. However, I would
request the hon. Minister not to go
by the letter of any particular Ques-
thon but to go by the spirit of it.
Next question.

Shri M. L. Dwivedi: Let him answer
the guestion, Sir.

Shri Karmarkar: I can say what
we have done. What the State Gov-
ernments have done, we shall have to
ask them to say. When the infor-
mation is received I =shall place it
before the House, if notice is given.
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